By FAX SPELD POST/ LY SPLCIAL MESSENGLLL,

SUPREME COUNT OF INDIA
CABH & ACCOUNTS-II

QUI'TODAY

Datod: 05,10.2018
To: All Natlonalizod Banka

Slr,
Fam to Inform you that the followlng amount Is avallable with Supteme Court of India for belng kept in Vixed Deposit for

the perfod Indicated against the amount (o b Inyested,
Sl. No. | Amount (Rs.) Prenent malturity of period of
the FDN dopoalt
1 E’;‘:'54'47-766l~ (Rupeos Six Crore Fifty Four Lakh|20.10.2018 81X MONTHS
orty Suvon Thousand Seven Hundred Sixty Six),
plus Interest accrued thereon

Mmm.uaﬂnd.lwﬂon-lzuoalod.coynr..ma.hlalmr.mlo.,oljutomnt.lur the above deposit in the foliowlng
format, failing which the Quotation will summarlly be rejected =

Amount Porlod of | Rate Rato valld upto Net Worth of the
Invostmont bank,

L—“"" E— j““""‘r | | (26.10.2018 D

The offer should bo handod over porsonally to the undersigned under acknowledgment upto 5,00 p.m. on

24.10.2018. No offer will be entertained aftor the stipulated dnto and time, The rate offered in response to

The sealed cover Shall be opened in the Chambor of Reglstrar (Admn.) @t 5.30 _p.Mm. on the same day.

Your authorized representative Is requosted to romain present In the chamber of Reglstrar (Admn.) at that time.
Opening of the tender shall be followed by open bidding for quoting rate higher than the highest rate offered In

writing by any bank In response to this letter. The hlghe

taken as floor/ reserve rate and bidding will be permissiblo only at a higher rate. The bids will have to be

the spot and the highest bid will be accepted by Reglstrar (Admn.). In case, the Interest rate offered by more than one

er

prod by an

] 110 O DO
ibl given on
banks Is same, the deposits will be given to the bank having highest net worth.
You are, therefore, requested to authorize an officer for attending the office of Registrar (Admn.) to offer a rate
higher than the rate quoted in the tender.
The representative of the banks, If so present in the bid will be given 30 minutes time after opening of the

quotation to enhance their rate, if so deslired, and the bid shall be finalized at 6.00 p.m. on the date of bid.

Itis for your further informatlon that In view of Circular No. 23/2015 dated 28.12.2015 of Central Board of
Direct Taxes (CBDT) It has been declded that NO TDS Is to be deducted on the FDRs made in the name of
Registrar General or any other authority, pursuant to Court's directions. Hence, you are requested to make sure
In your response letter that NO TDS shall be deducted on such FDR during the pendency of the matter.

Thanking you.
Yours faithfully,

(P.S.N/MURTHY)

A.R/cum-D.D.O.
Supreme Court of India
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